
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	259 1992 

DATE OF DECISION 2.11.92 

T.M. Vijayanthimala 	 Applicant/' 

Mr. M.R.Raiendri Nair 	
Advocate for the Applicant 

Versus 

The Sub Divisional Inspector 
of post Offices oChe tala and 0 ent (s) 

Mr. TPM Ibrahizn Khan,ACC 
Advocate for the Respondent (s) 

CORAM: 

The Hon'ble Mr. 	N. Dharn,adan, Judicial Member 

1. Whether Reporters of local papers may, be allowed to see the Judgement ? 
2.. To be referred' to the Reporter or not ? 	F') 

Whether their Lordships wish to see the fair copy of the Judgement ? 
To be circulated to all Benches of the Tribunal ?' 	 - 

JUDGE ME NT 

gial  Mrnbe 

Applicant is aggrieved by the refusal of the 
grant 4.- 

respondents th/ a transfer to Tirunelloor Post office 

in the vacancy of EDSPM. 

2 • 	According to the applicant she was appo.nted as 

E. D. .'acker 1  Arookutty Post Office w.e.f. 15.10.76. 

While continuing in that.post, she got married to one 
within '- 

Sri Vasu,who is resident /, the delievery area of Cherthalla 

Head Post Office. When a vacancy arose in the post office 

at Chertalla, she requested for a transfer but it was not 

considered. She belongs to S.C. comrnuz*ity. According to 

her, she is eligible for a posting in thfly vacancy of 

E.D. Agents within the jurisdiction bf Chertalla. Finally 

when a vacancy of EDSPM arose at Thirunelloor Post Office 
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she submitted Annexure-IV representation and f lied this 

application under section 19 of the Administrative 

Tribunals' Act for a direction to consider her request for 

appointment as EflSPM,Thirunelloor Post. Office. 

At the time when the atp1jcation was admitted on 

17.2.92, this Tribunal directed to maintain status quo 

regarding fill ing up of the post of EDSPM,Thirunelloor 

Post Office. In compliance of that order, the post has not 

been fi'lled up so far. 

At the time when the case came up for final bearing, 

learned c0unsel for applicant brought to our notice Annexure 

R'-2(A) letter issued by the Directo of POst Offices on 

12.9.88 and suitted that the applicant's  right for a posting 

as EDSPM Can be considered by the Department in the light of 

the provisions contained in thietter. He also produced 

judgment in a similar case O.A. 945/91. Accordingly, learned 

counsel submitted that the applicant may be permitted to file 

a fresh representation Stating  all the facts and details. 

Learned counsel for i spondensubn'itted that there is 

no provision for trensfer of one E.D. Ageflt !rm one Post 
,-   14- 

Of f ice to another but Ext. R(A) provides for..exceptional 

circumstances and the claim of the applicant can be considered 

Only if She approaches the authorities by filing reresen-

tations in accordance With law. 

60 	Having heard learned counsel for both sides, I am  of 

the view that this apiicat ion can be disposed of with 

direction to the appijeant to file a detailed representation 

stating her right for getting a posting as EDSPM at 

Thirunelloor Post Office. I do SO. This shall be done 

within two weeks from the date of receipt of a copy of the 

judgment. If such  a representation is received by the second 

respondent 4  heshall consider and dispose of the same in 

accordance with law within two months thereafter. Till 

,- 	he passes final order and connunicates the cjrdevto the 
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appl leant, the interim order passed in this case will be in 

force. 

7. 	The application is disposed of as indicated above. 

80 	There will be no order as to costs. 

(N. nharma an) 
Judicial Member 

2.11.92 

kmn 

-S 


